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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 	OF 2006 

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS 

1987 
	

The Applicant was appointed in the Central Social Welfare Board and 

was sent on deputation to various Sta ocial Board. JheA.plicant has 

rendered services in Meghalaya, Nagaland, Arunachal Pradesh as well as 

in Assam. 

2005 

26.05.2006 

29.05.2006 

The Applicant, on completion of his tenure of posting at Arunachal 

Pradesh, requested the authorities to consider his case for transfer to 

Assam. 

The Respondent No.3 was pleased to transfer and appoint the Applicant 

as Secretary, Assam State Social Welfare Board on deputation basis with 

the additional charge of Assistant Project Officer, Assam as well as the 

Assistant Project Officer, Arunachal Pradesh. 

(ANINEXURE—A, Pg.18) 

The Applicant was directed to report for duty before the Respondent 

No.4. 

09.06.2006 & 
14.06.2006 

28.06.2006 

The Chairperson, Arunachal Pradesh State Social Welfare Board 

released the Applicant and he accordingly joined at Assam on 

14.06.2006 and reported his joining to the Respondent No.4. 

(ANEXURE - B Colly, Pg 21) 

The Respondent no.4 vide Order dated 28.06.06 was pleased to allocate 

the ArealZone of distribution amongst the field officers of the ASSWB 

wherein the A was given to work for four districts namely Darrang, 

Sonitpur, Dhemaji and Lakhimpur. 

(ANNEXURE - E, Pg 30) 



	

01.07.2006 	A file for transfer of funds from Plan to Non-plan account for payment 

of staff salary for the month of June, 2006 was put up before the 

Applicant and the Applicant signed two Cheques to the amount of 

Rs.1,80,000/ (Rupees One lakh eighty thousand) and Rs. 98,700I 
(Rupees Ninety-eight thousand Seven hundred) and endorsed both the 

Cheques to the Respondent No.4 for necessary approval. 

03.07.2006 & 

	

07.07.2006 	The Applicant subsequently came to learn that the Cashier/U.D.A. 

presented the cheques before Bank without prior approval of the 

Respondent No.4 who signed the cheques only on 03.07.2006 and 

07.07.2006. 

03.07.2006 & 

	

04.07.2006 	The Respondent No.4 vide letter dated 03.07.2006 demanded an 

explanation from the Cashier/U.D.A. as to why he presented the 

Cheques without her approval. The said U.D.A. vide letter dated 

04.07.2006 informed the Respondent No.4 that he had misunderstood 

her telephonic consent on 0 1.07.2006 and rendered his apology for the 

same. 

	

24.07.2006 	The Applicant vide letter dated 24.07.2006 also asked an explanation 

from the U.D.A. with regard to the said anomaly committed by him. 

The said U.D.A. vide his reply dated 24.07.2006 apologized for his 

mistake. 

04.08.2006 & 

	

05.08.2006 	The Respondent No.3 vide Order dated 04.08.2006 was pleased to 

appoint one Shri D.D.Mondal as Secretary of Assam State Social 

Welfare Board in super cession of the earlier Order dated 26.05.2006. 

Accordingly, the Applicant being a responsible employee handed over 

charge to the said incumbent on 05.08.2006. However, no 

notice/opportunity/hearing was given to the Applicant before passing the 
said Order. 

10.08.2006 & 

	

18.08.2006 	The Applicant was shocked to learn that vide impugned Order dated 

10.08.2006 the Respondent authorities were pleased to transfer the 

Applicant to Arunachal Pradesh on administrative grounds. The said 

Order was received by the Applicant only on 18.08.2006 and on the said 



date, the Respondent No.4 passed another impugned Order relieving the 

Applicant of his charge of Assistant Project Officer at Assam State 

Social Welfare Board and directing him to hand over charge to one Sri 

D.D. Mondal. 

(ANNEXURE - C Colly, Pg.24) 

2 1.08.06 	Being aggrieved by the impugned actions of the Respondent authorities, 

the Applicant preferred an Original Application, which was numbered as 

O.A. No. 213/06. This Hon'ble Tribunal vide interim Order dated 

2 1.08.06 was pleased to direct the Respondent authorities to permit the 

Applicant to continue at Guwahati in his capacity as A.P.O. 

22.08.06 	The said interim Order was duly communicated to the Respondent No. 4 

by the Applicant, which was also duly received by the Respondents. 

(ANNEXURE - D Colly, Pg.26) 

13.09.06 	The Respondent No. 4 vide impugned Order dated 13.09.06 was pleased 

to re-allocate the arealzonal distribution amongsf the field officers of 

ASSWB in supercession of the earlier officer Order dated 28.06.06, 

whereby the Applicant has been divested of all duties and the area of 

work allocated to him has been allocated to certain Welfare Officers. 

(ANNEXURE - F, Pg 32) 

08.11.2002. 	Policy decision of the Central social Welfare Board which was 

communicated to all chairpersons/ Secretary/APO's whereby it was 

categorically laid down that the" frequent changes in distribution of area 

should be avoided." 

(ANNEXURE - G, Pg 34) 

Being highly aggrieved by the Impugned actions of the Respondent 

Authorities particularly by the Respondent No. 4 of having divesting the 

Applicant of his powers/duties by way of the Order dated 13.09.06 by 

flouting and in gross violation of the instructions issued by the Central 

Social Welfare Board in this regard, the Applicant has preferred this 

Original Application praying for setting aside the Impugned Order dated 

13.09.06. 



BEFORE THE CENTRAL ADMiNISTRATiVE 
TRIBUNAL 	 •. 

GUWAHATI BENCH 
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DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THIS 

APPLICATION IS MADE: 

The instant application has been filed challenging the legality and validity of 

the impugned Order issued under Memo No.SWB/)O11l-9/Pt.I90/152l35 

dated 13.09.2006 issued by the Respondent No.4 whereby the distribution 

amongst the Field Officers of Assam State Social Welfare Board (herein after 

referred to as A.S.S.W.B in short) has been rescheduled/revised and the 

Applicant, despite being senior most Assistant Project Officer (A.P.O.), has 

been divested/deprived of any official work by the said Respondent No.4. 

The Applicant is highly aggrieved by the impugned action of the Respondent 

authorities of having divested him of all powers/functions in a most malafide 

and arbitrary manner despite the fact that such frequent changes in 

distribution/allocation of work is to be avoided as per the instructions issued 

by the Central Social Welfare Board (herein after referred to as C.S.W.B. in 

short). 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the application is well within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that this application is filed within the 

limitation prescribed under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is a citizen of India and a resident of Jàlukbari, Guwahati in 

the State of Assam and as such, he is entitled to all the rights, privileges and 

\ 
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protections guaranteed to the citizens of India under the Constitution of India \\ 

'and the laws framed thereunder. 

	

4.2 	That the applicant is presently serving as Assistant Project Officer (hereinafter 

referred to as APO in short) of the Assam State Social Welfare Board at 

Guwahati. Be it stated herein that the Applicant had been given the additional 

charge of APO, Arunachal Pradesh. 

	

4.3 	That, after being initially appointed to the Central Social Welfare Board in the 

year 1987, the Applicant was sent on deputation to various State Welfare 

Boards and accordingly the Applicant has rendered his services at the 

Arunachal Pradesh, Meghalaya, Nagaland as well as in Assam State Social 

Welfare Board. In the year 2001, the Applicant was transferred to the 

Arunachal Pradesh State Social Welfare Board and the Applicant rendered his 

services at the said place in the post of APO till the year 2006. 

	

4.4 	That on having completed his tenure of posting at Arunachal Pradesh, the 

Applicant requested the authorities to consider his case for transfer to Assam 

due to his personal difficulties. Accordingly, the Respondent No.4, vide 

Office Order under Memo No. F-14-1/SecretarylPolicy/2005/ SB Admn dated 

26.05.2006, was pleased to appoint the Applicant as Secretary of the Assam 

State Social Welfare Board on deputation basis. In the said Order it was 

further mentioned that the Applicant is appointed on deputation basis with the 

additional charge of APO, Assam. 

Copy of the relevant portion of the said Office 

Order dated 26.05.2006 is annexed herewith and 

marked as ANNEXURE - A. 

	

4.5 	That, in continuation of the aforesaid Office Order, the Applicant was directed 

to report for duty before the Chairperson of the Assam State Social Welfare 



4 
Board vide Office Order issued under Memo No. 2-4/F.0179/FO.EsttI41 dated 

29.05.2006. Be it stated herein that in the said Order dated 29.05.2006 it was 

further mentioned that the Applicant would also look after the work of 

Arunachal Pradesh as an additional charge. As such, it is evident that the 

Applicant was given three charges, i.e., Secretary, Assam State Social Welfare 

Board, Assam, APO, Assam State Social Welfare Board, Assam and APO, 

Arunachal Pradesh as the additional charge. In pursuance of the said Order, 

the Chairperson of the Arunachal Pradesh State Social Welfare Board released 

the Applicant on 09.06.2006 and the Applicant joined at his new place of 

posting at Assam on 14.06.2006. The Applicant duly reported his joining to 

the Respondent No.4 vide his letter dated 14.06.2006. 

Copies of the said Orders dated 29.05.2006, 

09.06.2006 and the joining Report of the Applicant 

dated 14.06.2006 are annexed herewith and marked 

as ANNEXURE - B colly.. 

4.6 	That, while the Applicant was rendering his services at Assam, on 01.07.2006 

a file for transfer of funds from Plan to Non-plan account, with regard to the 

payment of staff salary for the month of June, 2006 was put up before the 

Applicant by the Accounts Section. Accordingly, the Applicant signed the 

Cheque bearing No. 198634 amounting to Rs. 1,80,000.00 (Rupees One lakh 

Eighty thousand) for transfer of funds from Plan to Non-Plan and endorsed the 

same to the Chairperson (Respondent No.4) for her final approval and signing 

of the Cheque. It is worthy of mention herein that the Chairperson could not 

attend her office on 01.07.2006, as she was unwell. Be it stated herein that on 

the very same day the file for payment of salary of the office staff was put up 

before the Applicant by the Accounts Section and simultaneously a Cheque 

amounting to Rs.98,700.00 (Rupees Ninety-eight thousand Seven hundred) 

bearing No. 331738 for payment of salary was also placed before the 
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Applicant for his signature. The Applicant accordingly signed the same and 

once again endorsed it to the Respondent No.4 for her necessary approval. 

	

4.7 	That, it is relevant to state herein that the Cashier of the said office, without 

obtaining the final approval of the Respondent No.4, presented the Cheques to 

the Bank for withdrawal. It is categorically ,stated herein that the Secretary 

has no role to play with regard to the withdrawal offunds from the Banks or 

ensuring the final approval of the Chairperson, which is the sole duty of the 

Cashier/Accounts Section The Applicant as Secretary, at no point of time 

advisediinstructedldirected the Cashier/Accounts Section either verbally or in 

writing to make the fttnd transfer from Plan to non-Plan or to draw the salary 

without approval of the Respondent• No.4. However, the Applicant 

subsequently came to learn that the Cheques so presented before him were 

actually signed by the Respondent No.4 only on 03.07.2006 and 07.07.2006 

respectively. 

	

4.8 	That, the Applicant subsequently came to learn that the Respondent No.4 vide 

letter under Memo No. SWB/Xll-25(2)/2005-06/81 9 dated 03.07.2006 was 

pleased to issue a letter to the U.D.A. of the State bard, Sri Prabin Thakuria 

demanding an explanation as to why he has presented the Cheque No. 331738 

of Rs.98,700/= dated 01.07.2006 to the Bank under single signature despite 

the fact that the Respondent No.4 had allegedly left instruction to get the 

Cheque signed by her, in her capacity as authorised signatory. In response to 

the said letter of the Respondent No.4, the said Sri Prabin Thakuria, vide his 

letter dated 04.07.2006 was pleased to inform the Respondent No.4 that 

Cheque No. 331738 dated 01.07.2006 for Rs. 98,700/= was drawn on 

01.07.2006 for payment of salary of the staff for the month of June, 2006. He 

further stated that he had informed the Respondent No.4 about the same over 

telephone for her consent on 01.07.2006, which was wrongly understood by 

him for which he rendered his apology and further gave an undertaking that 

such mistake would not be committed in future. 
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4.9 	That, from the facts narrated herein above it is evident that the Applicant had 

no iniding with regard to any such drawing/payment made towards salary 

payment of the staff for the month of June, 2006. The blame/fault, if any, was 

of the Cashier/U.D. A. /Accounts Section of the Board, i.e. the said Sri Prabin 

Thakuria. However, to the utter shock and surprise of the Applicant, the 

Respondent No.4 in a most malafide manner started harassing the Applicant 

and with a vindictive attitude, mistreated the Applicant and for reasons best 

known to the Respondent No.4, and to the best knowledge of the Applicant, 

made verbal complaints against the Applicant before the Respondent Nos. 2 

and 3 alleging insubordination and misappropriation of funds. However, the 

Applicant humbly states that such action of the Respondent No.4 is 

contradictory to the fact that the Respondent No.4 had herself approved the 

said Cheques on 03.07.2006 and 07.07.2006. As such, the Respondent No.4 

ought not to have blown hot and cold by signing on the Cheques and then 

complaining about the same to the detriment of the Applicant. 

4.10 That, while matters remained thus, the Applicant also issued a letter to the 

U.D.A. Sri Prabin Thakuria to clarify as to why he deposited the Cheques of 

Rs. 1,80,000/= and Rs.98,700/= to the Bank without obtaining prior' signature 

of the Chairperson, vide his letter dated 24.07.2006. The said U.D.A./Cashier 

Sri Prabin Thakuria vide his reply dated 24.07.2006 apologized for his 

mistake and further gave an undertaking that such mistake would not be done 

by him in future. 

The Applicant craves leave of this Hon'ble 

Tribunal to refer to and rely upon the 

aforesaid documents, if so required at the 

time of hearing of the instant application. 
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4.11 That, to the utter shock and surprise of the Applicant, the Respondent No.4 

vide an Order under Memo No. F. 14-2/2/94-SBA dated 04.08.2006 in super 

cession of the earlier Order dated 26.05.2006 (Annexure-A) was pleased to 

appoint one Sri D. D. Mondal, as Secretary of Assam State Social Welfare 

Board. A copy of the same was forwarded to the Applicant directing him to 

handover charge to the said incumbent with immediate effect. The said Order 

was received by the Applicant on 05.08.2006 and accordingly the Applicant, 

being a responsible employee handed over charge to the said incumbent on 

05.08.2006 itself vide Order under Memo No. ASSWBIPERIESTT/2006/928-

29. Be it stated herein that the Applicant was neither given any 

notice/opportunity nor any hearing prior to appointing the said Sri D.D. 

Mondal at the said post of Secretary of Assam State Social Welfare Board. 

4.12 That, after handing over charge to the said Sri D.D. Mondal with regard to the 

post of Secretary, Assam State Social Welfare Board, the Applicant continued 

to render his services as APO in Assam State Board. However, the Applicant 

noticed several irregularities in following the procedure as laid down by the 

Central Social Welfare Board and also with regard to the management of ftind 

in the Assam State Social Welfare Board. On bringing such irregularities to 

the notice of the Respondent No.4, the Applicant was assured that things 

would be looked into. However, to the utter shock and surprise of the 

Applicant., the Deputy Director (FO ESTT) of the Central Social Welfare 

Board, vide an Order issued under Memo No,. F.1-2fF'O/871F0.ESTT./184 

dated 10.08.2006, was pleased to transfer the Applicant to Arunachal Pradesh 

State Board on administrative grounds with immediate effect. The said Order 

dated 10.08.2006 was communicated to the Applicant vide impugned Order 

under Memo No. SWB/1-4(1) 77/Pt.1V/97/1247-51 dated 18.08.2006 issued 

by the Respondent No.4, which was received by the Applicant on the same 

date, and the Applicant was relieved of his charge of A.P.O. at the Assarn 

State Social Welfare Board by the said Order. A bare glance of the said 

impugned Order clearly reveals that the said action had been initiated to 
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- 	 accommodate the said Sri D. D. Mondal, who influences political clout, and 

the Applicant was being victimized by the Respondent No.4 due to the fact 

that he has tried to render sincere services in the department, much to the 

dislike of the Respondent No.4. Such impugned action clearly reflects 

malafide intention on the part of the Respondent Nos.4. 

Copies of the said Orders dated 10.08.2006 

and 18.08.2006 are annexed herewith and 

marked as ANNEXURE - C Colly. 

4.13 That, being highly aggrieved by such impugned actions of the Respondent No. 

4 in trying to illegally transfer the Applicant from the said place, the Applicant 

approached this Hon'ble Tribunal by way of an Original Application, which 

was registered and numbered as O.A. No. 213 of 2006. The said Original 

Application was taken up on 21.08.2006, on which date this Hon'ble Tribunal, 

after hearing the parties, was pleased to stay the impugned Orders therein, i.e. 

the transfer orders dated 10.08.2006 and 18.08.2006. The Hon'ble Tribunal 

was further pleased to direct in the interim that the Applicant should be 

permitted to continue at Guwahati as Assistant Project Officer. The Applicant 

accordingly forwarded a certified copy of the said Order to the Respondent 

No. 4 herein vide his letter dated 22.08.2006, which was duly received by the 

Secretary on 23.08.2006. As such, the Applicant humbly states that the 

Respondent No. 4 was fully aware of the fact that that this Hon'ble Tribunal 

had categorically directed that the applicant ought to be permitted to continue 

at Guwahati in his capacity as Assistant Project Officer, if not as Secretary. 

Copies of the said interim Order dated 

21.08.2006 passed by this Hon'ble Tribunal 

in O.A. No. 213 of 2006 along with the 

forwarding letter dated 22.08.2006 are 

annexed herewith and marked as 

ANNEXURE - D Colly. 



4.14. That, although the Applicant was allowed to continue at the said post, 

pursuant to the interim Order dated 21.08.2006, however the Respondent No.4 

refused to acknowledge the work of the Applicant and further refused to 

confirm the tour programme of the Applicant, due to which the Applicant has 

been unable to render his services sincerely to the department. Be it further 

stated herein that the Respondent NQ.4 even refused to address the Applicant 

during the meetings scheduled in the office. It is pertinent to mention herein 

- that by an Order issued under Memo No. SWBIXX111-9/Pt. 111901768-82 dated 

28.06.2006; the Respondent No. 4 had issued an Office order wherein the 

arealzonal distribution amongst the Field Officers of the A.S.S.W.B. was 

made. In the said Order, the Applicant had been given the areas of the 

Darrang, Sonitpur, Lakhimpur and Dhemaji districts, Such allocation had 

been done pursuant to the Applicant's joining at Assam on 14.06.2006. 

A copy of the said Office Order dated 

28.06.2006 issued by the Respondent No. 4 

is annexed herewith and marked as 

ANNEXURE - E. 

4.15. That, however, to the utter shock and surprise of the Applicant, the 

Respondent No. 4 vide impugned Order issued under Memo No. SWB/XXII-

9/Pt.19011521-35 dated 13.09.2006 in super cession of the earlier Office Order 

dated 28.06.2006 was once again pleased to reallocate/distribute the 

areas/zones amongst the Field Officers of the A.S.S.W.B. In the said 

impugned Order dated 13.09.2006 the name of the Applicant does not figure 

at all and all the earlier districts, which have been allocated to him, have now 

been allocated to one Smti. S. Teronpi and one Sri C. R. Pawe, both Welfare 

Officers. The Applicant humbly states that such impugned action of the 

Respondent No. 4 in divesting the Applicant of his official powers is a clear 

VA 
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and categorical indication of the malaflde intention and arbitrary action being 

practiced by the Respondent No. 4. 

A copy of the said impugned Order dated 

13.09.2006 is annexed herewith and marked 

as ANNEXURE - F. 

4.16 That, the Applicant deems it pertinent to mention herein that the Joint Director 

(F.O. ESTT) of the C.S.W.B. vide notification under Memo No. F1-

7/Policy/2000-01/FC11785 dated 08.11.2002 has been pleased to issue 

instructions to all Chairpersons/Secretaries/Field Officers with regard to 

submission of Inspection Reports as well as allocation of works. Clause-6 of 

the said instructions categorically lays down that "It is also noted that the 

State Boards are not allotting work to the field officers equitably as per 

instructions issued earlier. Work distributionldistrict allocation is to be done 

every 2 (Twq) years and information sent to the C.S.W.B. ........ ..Financial 

year. Frequent changes in disiribution of area should be avoided". 

A copy of the said instructions issued by the 

C.S.W.B dated 08.11.2002 is annexed 

herewith and marked as ANNEXURE - G. 

4.17 That, the Applicant ftirther deems it pertinent to mention herein that the 

respondent No. 4 herein on 12.09.2006 filed a Miscellaneous Application 

registered as M.P. No./2006 in the aforesaid Original Application No. 

213/2006, for vacating/clarification of the interim order dated 21.08.2006 

passed by this Hon'ble Tribunal. Be it stated herein that the said Misc. 

Petition is still pending consideration before this Hon'ble Tribunal and the 

same has been fixed for hearing on 21.09.2006. However, the Respondent 

No. 4, in a most malafide and arbitrary manner, without waiting for the 

outcome of the said Misc. Petition, has illegally issued the impugned order 

dated 13.09.2006 in an undue haste. The same reflects the actions of the.said 

t -- 
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authority in trying to remove the Applicant from the said post of Assistant 

Project Officer, Guwahati in any manner, whatsoever. The Applicant humbly 

craves leave of this Hon'ble Tribuial to refer to and rely upon the statements 

and averments made in the said Original Application No. 213/2006. 

	

5. 	GROIIN1S FOR RELIEF/S WITII LEGAL PROVISIONS: 

	

5.1 	For that the facts and circumstances that have been narrated herein above 

woiM clearly indicate that the respondents, particularly, the Respondent No. 4 

11 have deliberately flouted in all impunity, the policy decision of the C. S.W.B. 

as envisaged vide Circular dated 08.1 1.2002. The Applicant having been 

allocated with his arealzone of work only in the month of June, 2006, could 

not have been reallocated on/before June, 2008. However, the Respondent 

No. 4 with undue haste has taken away the work allocation of the Applicant 

vide the impugned order daied 13.09.2006, barely two months after his taking 

over charge. The said action is, as such, ex-facie illegal and hence, liable to 

be interfered with by this Hon'ble Tribunal. 

	

5.2 	For that the impugned action of the Respondent No. 4 in issuing the order 

dated 13.09.2006 amounts to nul1if'ing the specific and categorical 

orders/directions passed by this Hon'ble Tribunal on 21.08.2006 in the 

Original Application No. 213/2006, which amounts to a deliberate and willful 

disregard/disobedience to this Hon'ble Tribunal. The Respondent No. 4 has, 

as such, made itself liable to be proceeded against for contempt of this Court 

for violating the Tribunal's orders. The volume of malafide is writ large on 

the face of the impugned order dated 13.092006, which was issued by the 

Respondent No. 4 in such great haste that the said authority did not even deem 

it fit towait for the outcome of the Misc. Petition No. /2006 in Original 

Application No. 213/2006, prior to issuing the said impugned order. The said 

actions seek interference of this Hon'ble Tribunal and the Respondent No. 4 

ought to be made answerable for her action. 
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5.3 	For that, the facts and circumstances narrated herein above would clearly 

reveal that the impugned Order dated 13.09.2006 has been issued by the 

Respondent No. 4 in a deliberate attempt to divest the Applicant of all his 

powers and deprive him of any work. The said action is not only illegal, 

arbitrary and capricious, in as much as, the same has been issued by the 

Respondent No. 4 at her own whims and fancies, in sheer disregard to the 

guidelines so issued by the C.S.W.B., but also, the same has been issued with 

a malafide intention to frustrate the sincere efforts of the Applicant. The 

Applicant humbly states that this Hon'ble Tribunal having categorically held 

vide order dated 21.08.2006 in Original Application No. 213/2006 that "the 

Applicant shall be allowed to continue at Guwahati as A.P.O.," it was 

incumbent upon the Respondent No. 4 to have honoured the directions of this 

Hon'ble Tribunal. However, the Respondent No. 4 has deemed it fit to flout 

with complete disregard the directions of this Hon'ble Tribunal and has issued 

the impugned order dated 13.09.2006. As such, this Hon'ble Tribunal may be 

pleased to interfere in the matter by quashing the impugned order dated ,  

13.09.2006 and directing the Respondent No. 4 to allow the Applicant to 

render his services as per the earlier allocation order dated 24 .06.2006 

5.4 	For that, the Applicant has been discriminated against without any reasonable 

basis or justification. The Applicant has been picked, up for discriminatory 

treatment as will be evident from the fact that the Applicant was brought in to 

the Assarn State Social Welfare Board only in the month of June, 2006, after 

having rendered 5 years of service at Arunachal Pradesh and was allocated his 

duties/area of work vide order dated 28.06.2006. The guidelines so issued in 

this regard having specifically laid down that the said allocation / re-allocation 

of work ought not to be done within short periods, and it having been further 

clarified that the persons ought to be allowed to work for. atleast 2 (Two) 

years, the Respondent No. 4 had no business in issuing the impugned order 

dated 13.09.2006 and violating the instructions of the higher authorities. 

Divesting the Applicant of any work is most illegal, arbitrary and malafide in 
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addition to being unfair, unreasonable and capricious. The said impugned 

actions are in gross violation of Articles 14 and 16 of the Constitution of 

India. The said impugned actions reflect malice in law as well as malice in 

facts. As such, it is humbly submitted that the same are liable to be set aside 

and quashed. 

5.5 	For that, the facts and circumstances that have been narrated herein above 

would clearly reveal that the impugned Order dated 13.09.2006 has been 

issued by the Respondent No. 4, only with a view to frustrate the Applicant 

and to illegally accommodate certain blue-eyed persons. The Respondent no.4 

has been instrumental in the issuing of the earlier impugned transfer Order 

dated 10.08.2006 as well as the impugned Order dated 13.09.06. No person 

reasonably .instructed in law could have been oblivious to these factors, which 

are germane to the issue at hand. There apparently has been a colourable 

exercise of power for collateral purposes. The impugned order, on the face of 

the records is not sustainable. As such, it is humbly submitted the said 

impugned Order is liable to be set aside and quashed. 

5.6 	For that, the policy decision circulated by the C.S.W.B. vide Circular dated 

08.11.2002 under Clause 6 categorically lays down that "the State Boards are 

not allocating works to the field officers equitaby Works 

distribution/district allocation is to be done every two years ... ... ..... frequent 

changes in distribution Of area should be avoided" A bare glance at the 

impugned order dated 13.09.2006 issued by the Respondent No. 4 clearly 

reveals that the distribution of area is in a no way equitable since two Welfare 

Officers have been allocated with the work of 12 and 13 districts, whereas the 

Applicant has been divested of all duties/work areas. Further, the said 

impugned order dated 13.09.2006 having been issued within a short span of 2 

months of the earlier work allocation order dated 28.06.2006,it is evidently in 

contravention of the Policy decision of the C.S.W.B. As such, the said 

impugned action is illegal and liable to be interfered with by this Hon'ble 

Tribunal. 
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5.7 	For that, the Applicant humbly submits that the conditions precedent for 

exercise of powers by the Respondent authorities has not been followed in the 

instant case. As such, the impugned Order dated 13.09.06 is void ab-initio. 

5.8 	That the applicant has a strong prima-facie case in his favour. The applicant 

shall suffer irreparable loss and injury which cannot be compensated in terms 

of money if the said impugned Order dated 13.09.06 is given effect to. The 

balance of convenience is strongly in favour of the applicant. As such this 

Hon'ble Tribunal may be pleased to stay/ suspend the operation of the 

impugned order dated 13.09.06 during the pendency of the instant application. 

5.9 	That the applicant has no other adequate, equally efficacious alternative 

remedy available to him and the relief as prayed for, if allowed, shall be just, 

adequate and proper. 

5.10 That the applicant demanded justice but the same has been denied to him. 

5.11 That this application is made bonafide and for the ends of justice 

DETAILS OF REMEDIES EXBAUSTED: 

That the applicant declares that he has no other alternative and efficacious 

remedy available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDEG WITH ANY 

OTHER COURT: 

That the applicant declares that no such writ petition or suit has been filed 

regarding the matter in respect of which this application has been made, 

before any Court or any other authority or any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, and a notice be 

LI 
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issued to the respondents to show cause as to why the reliefs sought for by the 

applicant shall not be granted, call for the records of the case and on perusal of 

the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following reliefs: 

8.1 	To set-aside and quash the impugned Order under Memo No. SWB/XX.IT- 

9IPt.190/1 521-35 dated 13.09.2006 issued by the Respondent No.4 whereby 

the Applicant has been divested of his powers as Assistant Project Officer and 

the work area so allocated to him, has been given to other persons. 

8.2 	To direct the Respondent authbrities, particularly, the Respondent No. 4 to 

allow the Applicant to continue to serve as Assistant Project Officer for the 

districts of Dhemaji, Lakhimpur, Darrang and Sonitpur as per the earlier work 

allocation order dated 28.06.2006. 

8.3 	To direct the Respondent No. 4 to appear before this Hon'ble Tribunal and 

explain the compelling reasons/circumstanóes for issuing the impugned order 

dated 13.09.2006, despite the fact that the interim order dated 21.08.2006 was 

well within her knowledge, in exercise of the powers under section 17 of the 

Administrative Tribunal Act, 1985. 

8.4 	To direct the Respondent authorities, particularly, the Respondent No. 4 not to 

give effect to impugned order dated 13.09.2006. 

8.5 	Costs of the application. 

8.6 	Any other relief or reliefs to which the applicant is entitled to, under the facts 

and circumstances of the case, as may be deemed fit and proper by the 

Hon'ble Tribunal. The Applicant further prays that the said Application ought 

to. be tagged along with O.A. No. 2 13/06 and the merits of both the cases 

ought to be considered together in view of the fact that the action under 

challenge herein is consequential to the actions which were under challenge in 

the said O.A. No. 213/06. 
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V 
9. INTERIM ORDER PRAYED LOR 

The applicant respectftilly prays that during the pendency of the instant 

Application, the operation of the impugned Order dated 13.09.2006 issued 

under Memo No. SWB/Offl-9/Pt./90/1521-35 by the Respondent No. 4 be 

stayed/suspended. 

-AND- 

The Applicant be ftirther allowed to render his services as per the earlier 

work/area /zonal distribution order dated 28.06.2006. (Annexure-E herein) 

10. PARTICULARS OF THE IPO. 

I.P.O. NO. 	2 Lt 
Date of issue 	 c 
Issued from 	: 

Payable at 

11. DETAILS OF ENCLOSuRES: 

As stated in the Index. 

VA 
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VERIFICATION 

I, Shri Mustaquim Au, son of Late Mehboob Mi, resident of 7th  Mile, Jalukbari, 

P.O. & P.S. Jalukbari, Guwahati - 781 014, Dist. Kamrup, Assam., aged about 49 years,, 

do hereby solemnly affirm and verif' that I am: the Applicant in the instant application 

and as such, I am fully conversant with the facts and circumstances of the case. The 

statements made in Paragraphs-J,.., 34 (4 . t  

4,Cp 	Y  ....... 	are true to my know1ege and those made 

in Paragraphs-. 4•/4 .,. ... are matters of records derived 

therefrom, which I believe to be true and those made in paragraphs... S- are true to my 

legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 18th day of September, 2006 at Guwahati. 

4-' 
SIGNATURE OF THE APPLICANT 



Certified  te .~true (Copv'  

akbee Sir8utbld Chowdhary 
ADVOCATh 

• 
• ;.; 

At4w,xuF,E,.A  .-k 
•: 

CENTRAL SOCIAL WELFARE BOARD 	 No.. -7 
(State Board Administration) 	 bat II'aa"I4, 

• 
F. 14-1iSecretaryJPoJicyy2005/s Adrnn 

• 	 Dated: 26.5.2006 
OFFJCEORDER 

The foilowing o fficers are appnted as Secretaes of the Stath Social Were Boards on usual terns and 6 	
conditions of depution. The period of deputation will be applicabie with the date of assumption of charge of the post. 
The appointments have been made on administrative grounds and in public interest. The officers who have been 
transferred and given charge of Secretary State Board are directed to report irnmethat&y for duty to the Chairperson. State Soda Welfare BrdS to whith they are appointed under inflrnation to this 	ce. .1 

<-V 

- 

SdJo. 	State/(J.T. 
Nmeofthe 

SecretaryJPOiFkkJ Desgztrn Deputation! Permaner 
Officer 

radesh Sh. C. Shaktivej P Deputationas Secretary 

  

FA 

Sh. PR. Deka State Board Permanent 
__  Employee 

3..  Sh. t& All AP- Deputation as Secretary .  

4. 	Bihar 	• Sh. N.G. Jani APDO tJekitation as Secretary 

Rcmark 

Deputation extended for another one 
year. He will continue to hold 
additional charge of PD. 
Nil 

S. M. Alit is appointed as 
Sretary, State Board with 
immediate effect He is appointed 
on deputation with additional charge 
of Asst. Proct Officer. 
Sit .ftG. Jani is appointed as 
Secretaiy, State Board with 
immediate effect. He is appointed 
on deputation with additional charge 
of Asst. Project Officer. 
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/ 

._ 	
. 

• 	 I t1•- - 	
-. 

. 	'.p.-_. 
--'• 	- 

C. 

1) 

 J Pondicheny Sh. D. Dominic Welfare Deputation as Sretary, 1 The period of deputation of Sh. 0. 
I DomrJc is extended for another year Officer State Board 	. 	.• 
as Secretary, State Boad. He w1 
coninue t hoki additional charge of 
Weffare Officer. 

 Chattis9ath Sh. Narain APO Deputation as Secretáiy.  h. Mohanty is appointed as 
Mohanty. 	. . StateBóärd Secretary, State.Board Mth 

immediate effect. He is appointed 
on deputation with additional charge 
of Asst. Project Officer. 

3a Uttaranchal Sh. P.K. Ojha 	. Welfare Deputation as SecretarY. The period of deputation of Sh. P.K. 
Officer State Board 	 I Ojha is extended for another year 

as Secretary, State Board. He will 
contiue to hold additional charge of 
Welfare Officer. 

Wote Sh.. AK Dua, Deputy Djrecbr id Sh. D.S. Bhukkat. De?uty- Director are repatriated to C.SWB 
Headquarters with immediate effect 

This issues with the approval of the Competent Authority. 	 (T) \) 
---- - - 	

- (NEELAK4 BHARDWAJ) 
JOINT D1RECTOR (SB ADMN/ ESTT) 

1. AllConcemed 	 • 	• 
Copyto: 	 - I 

1. 	• AN Chairpersons of State Sodal Welfare Boards with the request to 



I - 

kindly relieve the officer of th&r duties immediately to enable them to join thei.!duti es. 
P & AO, CSWB for informat on and necessary action. 
AU Jcnt Directors 
All Divisional Heads 
Personal File 

. PS to Chairpersonrinbrmaliofl 
1. 	I'A to tLJ 101 infEwmation. 
S. 	Establishnient Division 
9. .. Vigilance Cell 	 . . 
10 	•ACRCeII 	 I, 

(LI. BHA-$KAR.AN) 
DEPUTY DIRECTOR (SBADt(NJ ESTT) 

Cn 

-4 

0 

x 
LL 

2 

s... 
-4 

- 

J 	- 

w 
0 

w 
U) 

1/ 

0 

0 



ANNEXURE."B  
':•.: co 

• t. J:J J'I, 2-4'I. (1)/99/J() Jiu.\ 	 'I;t ,/ Ftiy 	: 296007 
tk 	I1'I 

"AN.l I I 
ffRTpJf 

TILE CENr}LSocJ,L \VELI"ME flOARI) 

	

• 	 t it 	i 'i 

	

LWt 	fl . l . n 'Nir, ;p, ifl •- 110 O1( 13. 2, (tub 1nstjijo; 	Art, 	ti - ilo u 

lk / I )nted: 29,5.2006 

FFICE ORJ)ER 

In cofflinu;iIjor to (his Oflice Order of Cven numbcr Ltcd 1 8;S,2006, the following field 
are tinnsfciied and posted to the State Boards dica1ed agtins1 their names undei' cslüipt No.4 with iinmedjtcj effect and uhtil further orders on adrninjsiatjve grounds and in public interest, The COnCcC(lOfficC 

are directed to rcpoLl for duty to the Chaicrson, SatCSocj;i( \Vtl(are lloard to tIt\ict they arc postcd within a fortniit of issue of this 
rel1y

cved b 	 order 	d after bin the respective Chairpers 	 an on of Ihc State JJoad, 

HN.....! ..)2esJnaliQn 
, 	' 	 ncl 	Piades 	Assai (lie will also look' Ai I 	

. 	 ailer the work of Arunchat .._.....,._,.. 	
... ............... '... 2J 	h. P. Prakash, J() 	 ()rissa 	 'Jamil N:iclti 

sh

-  

2. 	
No rcprcsdn(a(jon will be Considcred without: Joining tlip new place of postin, Any 

or outidc pressure. will lead to disciplinai•y action: Alt the ti'anf'ciyed fficci 
are entitled Thi' geUing TDA bn ansthr except S.No. 1, 3 & S whose transfers have been made ii their own Icqucs t. 

'Ibis SSLICS with the orders of the Competent Authority, 	.. 	 . 

( insh La Ia) 
Joint 1)irectoi'(F.Q EsU.) copy to 

I. 	All coneet1e(l field offlccj'5 for immediate compliance, 
2. 	Cluii:persoj of afl concerned Stale Social \'earc Boards svli the request to kindly relieve the concerned field officers of their duties ilnniedia(cly to enable theiii to join their duties in 

their respective place of postings after availingt the joining,, time under intimation to 
111i'4 Office. iJie joining ICI)O11 of (lie tiansfcircd officers may also be immediately fozivrdecl to the Central So,cil Welfare Board, 

I' & AC) 	information aiid neCeSSary a(;t ion. 
All Joint 1)ii'cc1oj and Djvjsjotial flea(Is for jzlfOl:1 a Lj Qfl  
Depu(y 1)irector(FCI) 

0. 	l)eputy l)irectoz'(513A) 	S  
7 	lersonal file of concerned officer. 

P.S. (o  Cllaiq)crson and P.A. to Exccutive Director 	m for infor'atioj, 

5 	
5 	U 
Joint Director  

Certified to bu Copy 

Rekhee Sfrauthia aowdhary 
ADVOCATE 



- 

ARUNACHAL PRADESH STATE SOCIAL 
WELFARE BOARD . NAHAJLAGUN79I IU) 

ARUNAGI IAL 1'RAUJ1 I Tcicgram 	RAJYAKALYAN 	 S 	
STO 0360 5 	

Tcicphonc 	off; 	flcs. 
Cliairperon 	245 	 24966() 
Sceretary 	244751 	244930 
FAX : 	244751 

t. 	 I.., 

ReJ. No....iWJ..'Lc47,f?oo1..o?J,t'c) 	
Dated........ 

Con5equent Upon tho •CWi3g Order POlioy/poo,/ .B .Adnm. do tea 26, 
, 06 and F,tfo. 2'4/F.o, /99/F,O, Otoz  Eo t 

dated 29,,o6 8h'j 14, AU., A.P,o, RttGOhd to Arunao 	Px-odon1 St, 
Socjoj Weji€ Board i hereby vo 	on 9th ,June 2006 (A..) t enable h.tm to join 	Stato Soajt 	

cont 
deputa j 	

to 
Woltare13rd no Secretary- on and atidjtjo,j oh3rgo of A.Po,, Ho w113. look after the work or Arujoi Prudonh a A.Po. ndc1jtjo0i chor, 

Sd/Mu TADflfl YADTh 
ciwInPJ2 

Copy tos- 9 .6.2006 

1. The lxeoutivo.Djreotor, mWB O  Now Dolhj for irlf'orrytj0 2, Tho C1irproon Aonm Stto 
ooj WojEoard, Ouwnhtj for information 	 aro l3  

'flOt1on, 
3 	hri M. Alt, A. 	Ar3swrj 

for infox.tj0 flcr1cocotary 
Lf,O/O 

,1 

• 	
(AD0' 	,;) 

AXflPIq 

Certified to 

Rekhee Sirauthia Chowdhury 
ADVOCATE 
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o. ASSwl3/JJIps'rr,2006,I 	
Da(c: 14/06/2006 11 'o 

Jie Chairperson 
Assani State Social Welfare Board, 
Beltola, P.O.Guwatj28 (Assam). 

SUJ3jEC'F : 
- JOIN1IG REpOJT IN ASSAM STATIC HOARD ON TRANSIrER 

Reference :- C.S.W.B'S Ordcr vide No. F.l4l/Sccrc(a/policy/2OO5/SB Adinn 
dt.26/05/06 & F.24/FO/99/FOEstt dt.29/05/06 and Arunachal Pradesli Stale Board's release order vide No.ApSSwn/Estl 79/200i -02/181 dt,09/06,2006 

Madam, 
I 

have the honor to refer to the Order's of Central Social Welfare Board, Ncw-DcIIj 
and subsequent release order of Arunacjial Pradesli State I3oard on the above quoted subject and to inform you that I have joined to-day i.e. on 14111 June 2006 (F.N.) in TheAssam Stale Social Welfare Board,Guwati as Secrefa on deputation with additiojal charge of 

A.P.O. 
May I therefore, request you kindly to forward a copy of my joining report 

to The Central Social Welfare Board,NCwDCIhI for further necessar action. 

lhfully 
~A 

Enclo.Dup!jcate  copy. 	 Yours FiiYi)(.-' 

(MUSTAQUIM ALl) 
SECRETARY & 

ASSAM SFA]j SOCIAL WILIA1I iJUAIl) 

Copy for kind information & necessary action to 

i) 	
The Executive Director, Central Social Welfare Boad,ewDel1j The Dy,Djrec0 	 —16. (F.O.Et() C.S.W.B NeW-DCII; —16 	

0 The Pay & Accounts Offlccr, C.S.W.13 New-DelhI —16 with (lie request kindly to remit my pay & 
allowances to Assarn Board from this month onwards. iv) 	

The Chairperson ArunacJal Pradesli State Social Welfare Board,P.oNaJarlaguj Dist.Papum pare. 

! 

(MUSTAQ(JIM ALl) 
SECRJI'AJty & A.P.O. 

.4,  

5' 
•:'' 0( 	 ,••• 

z¼, (I  

•. C??' 	••f•*_ Certified to 	truepy 

Rakhee Sirauth! Chowdhury 
£DVOCATE 



ANNEYOR rtoo C 
cy 2 O/ 87/FO.ES'IT, // h1 

Tcl.No 26960059 
i: 26960057 

- 

Teler€uj: 	'SANGHAS1VA. 
i'nr U4lI1u1 

• 	THE CENTRAL SOCIAL WELFAj BOARD 
1—i2, j1J 	tI9ë1 tIL11t 1 I11-iiüoj 

SAMAJ KALYAJN BUAVAN 
B- 12, Qutab Institutional Area, New Delhi- 110016 

p 

DATED: 10.8,2006 

MEMO 

Sli. M. All, Asstt, Project Officer, attached to Assaw. Stale Social Wellhj 

I3oartl is transferred to Arunachal State Board on Administrative groundj 
with immediate effect. He is CUL(j(Jcd lbr TA/L)A and Joining tiwc as rule. 

'l'his IssueS with the approval of the COiJipeteut Authority. 

- 

M. Mi, APO. 
Assam State Social 
Welfare Board 
GUWAz';' 

(B.C. TIJAKUR) 
DEPUTY QIRECItOp (FO.Es'Ii') 

Certified to e true Copy 

Rakhee Siruth1 
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	 ASSANI STATE SOCJAL WELFAI I3OARI) 

S Al /I 
Date: ig 

.Q1F1CJWE1' . 

In )ersuazee of the C.S.W.B 's Memo12
11?.0/87/10 EsIV1 81 (hated 1 O-Q82O6 S1j M. All, A.P.O. attached to Assam Slate Social \Vear Board is hereby relieved on  

Pra 	 19O8-2QO6 (F.N) to enable him to iohi in Arunachial desli State Social Wel,fare Board. 

ovv_~ V*3. 
Dr. (Sint) Mulj Del) 

CJ 1 A1p.pJjp5Q 
J.l 

MEMo NO.SWJ3/lfl0)77/1)(1J,97/ 	
hate: 

Cop)' to 

Shrj M. Ali A.p.o. for in.fi,rmaij01 an(l IICCCSS3Iy ac(joii. •)' 	 SOPA .( 
•a 	4• 

The Executive Dkecior C.S.W.B., New Dcthj for Onna[j 'The Chaersoii, ArunacJtj Pradesj1 Sla1S(,cjal \\'clfaie 
J3oard. 

The Deputy Director, (F.O. Esli.) ,C.S.W. 
The Pay and 	Ofliecr, 
Personal Fi1. 

• 	 S 

(:1 
(tJ '  

ISA 

	

I Certified t, 	true Copy 

	

Rakhee Sirau 	ho wdhur - 	

• ADVOCATE 
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NO. SWB/ESTT./MAPEPJ2006 	 Dt. 22/08/2006 

To 
The Chairperson 
Assam State Social Welfare Board 
Beltola : Guwahati —28 

Sub:- Stay o rder - of Hon'ble Central Administrative Tribunal, Guwaliatj Bench - 
Submission of. 

Madam, 

With reference to the above quoted subject, I have the honour to submit herewith 
a photocopy of the orderdatcd 2 1/08/2006 in Case No. 213 of 2006 passed by Hon'ble 
Central Administrative Tribunal, Guwahati Bench for your kind information. 

C lary 

C'
' 	

d 43Qflt  

Yours faithfully, 

( Mustaquim Au) 
A.P.O., C.S.W.B. 

Attached to Assam State 
S.Wj3oard. ; Guw.ahatj. 

Copy for kind information and necessary action to :- 
The Executive Director, Central Social Welfare Board, New Delhi-16 
The Dy. Director ( F.O..Estt), Central Social Welfare Board, New Delhi-16 
The Dy. Director ( SBA), Central Social Welfare Board; New Delhi- 16 
The P.S. to Hon'ble Chairperson, Central Social Welfare Board, New 
Delhi-16 	 . 
The. Chairperson, Arunachal Pradesh Stare Social Welfare Board, 
Naharlagun. 

(M.Ali) 
A.P.O. 

Certified tot Ue Copy 

Rkhee Sir authia Lhcwdhury,  
ADVQCAT 
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	 1 	AEXU 

0 

in upcIeton to tms 
 offic oid' No S\\/Xxfl9/pt/75284 dt 29--o5 nie trew7onai ditiibut 	amongst the l7ield Ofikeis of Assam State Souat \ elfai 

Baid are made as under with immediate cffct and will contrnue until fuithei 
OtdLl 

S 	

Ds(rkt 

Danang 	f 
2. Sonitpur 
3. Lakhirnpu. 

• 	 4. Dhcmaji 

L'. D.D. Mandal, A.P.Q. 	 1. Kanirup 
2. Goalpara 

• 	 S 	

3. Barpeta 
4. Morigaon 

3. I 	,frs. S.Teronpj, W.O. 	 1. Nagaon 
 
Sibsagar 

•  

i 	 1. Jorhat • 	
5. DibxgarJi • 	

•. 	 6. Tinsukja 
7. Karbi Angiong • 	I 	 s. 	.c. Hills. 

• 	Mr. C.R. Pave, W.O. 	 1. Dhubzj 
Kok.rajhar 
l3ongaigao, 

• 	 4. Nalbaij 
5. Cacliar 
6. I-lailakandj 
7. Katiiganj 

Sri R. Kakati, Stôno, Gr. '1)' wifi attend the official work of Secretai', 'State Board, Fieid Officun.a
nd any oilier work aasigned to him from time to time. 

• 	I 	 (Dr. (Sint.) 
CIIAIRPERSON 

Contd..,2.,. 

ADVOCATE 



lldmfo No SW/XXE9/pt/9o/ 	
Dt  

Copy for Lnforrnation to - - 

1 The Execuve Dector, Centr Social \Velfaie Board, ew De-16 

2 The Dy Director (F 0 Estt), Cential Social Welfare Board, New Delhi 
3; The Pay c!c Accounce Officer, Central Social Welfare Board, New Delhi. 

-4. U. 
of1jç, of Central Board attached to Assam State Board. 

. S 

The Secretaxy, Assam Slate Board. 

P.A. to cl1aperson Assain State Board 1 7. Sli R. Kakaij, Steno, Assam State Board. I 8. All U.D.A., Assam State l3oard. 

(Dr. (Smt.)M'UCi1oudha.) 
QffMBERON 

a. 



ANNE X UKE..."F4 

_1P 
OFFICE O RDER  

In :upeI\mioIt to (his office order No.SWJ,31XX1.I-9/l4-II1/ 90/768/82 
date 28/6/06 the A ica/Zonal distribution amongst the Field Officers of Assain 
Stale Social \Vclfare l3oard ace made as under Nvith imIue(liate elThct as per 
Cetitial Social WeI,Iarc l3oard's instruction and will continue until further order 

SI I'. 'ane 01 the Officer 	 j1i(s 	•I. /:. 

	

•••'' 	'k!' 	.}. 	 . 	k 

	

Shri D.D. MandaI/.P.O./.___A_4_1 	 4 j 	' 
2. Goalpkra 

. .1 eropi. \\'.(). 	 I. J'Zainrup J\'letro 
Nagaon 
(oIagluit 
'I. Sib;agar 

5. Jorhat 
1°)ibrtigarh 
NC J lills. 

• 	 8. lcatl)i Anglong 
• 	 9. 1 inukia 

_-10. l)aruuig 
-1'i. Sonilpuc 
1.2. C)dalguri 

3. 	Shri (. R. l'awc, \V.(.). 1, 1)hutni 
2. I<olcrajhai 

3. l)ongaigaon 
1. I3arpcta 

Nalbari 
Cacliàr 
Hailakandi 
Kaiiniganj 

:•• Lak1iiiipur " 
.1O. Dhieinji 

Kamrup Rural 
Baks 
Chijaho 

Sri Rajani .Kahati, Steno, Grade '1)' will attend the official work o.f 
Secici arv, SI ale 3oard. Field Officers and and other work assigned to him 

!ine I" Iiin. 

[)r.( Sini.) Mukii i)cb (.1ioudhary 
Yl LAIR l'iI S( ) •i•'. 

(.r.v 

J ? A b 
Cettif led tot ue Copy 

Rekhee Sirauth'. howdhury 
4DVQC 
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(. •uI)\ hn WI(flWtiO1I I() 

I 	1 he I':eeuIvc Deelor, Cenlral Soda! \VcIiuc l3na'.d, New ])clh- 16. 
1. 	I lic I )v I )j1ccIOr (F.(.). 1i9(I.) (.ciitrn( S'cjnl WdIue UniI New Delhi- I 6 
3. 	Ihe l'ay & Areoi.i.nI. 011icer, Central Scl \\'Ubc fld. J' Ddhi-i 

AU ()theer of Central Board attached to Assain Slate Bcid. 
• Ihe Secretary, Asam State l3oard. 

. 	I. i\ . to (iiaiiperson, tsan State I3oaiL 
.1. 	'ii I'!1!1I J.al all, Steiio, i\ssai 	SI;il': !1;II(I 
X. 	All I LI). ,'\. 	;anj 	tate ]3oaid. 
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BOARD 	 \ 
Teleiram: 	 SAMAJ KALYAN B1-1AWAN 

B-12, Qutab Institutional Area, 
• ........ 	 South of I. I. T. 

New Delhi— 110 016 
F. .1 -7Po1icy/2O00-Ol ;'J? 	. 	 8th November, 2002 

State S ojal 	 I 

Welfare Aclsor Board 
• 	••W:-' •• 

Subject 	Submission 0! inloimation by !hkl olticeis pertaimngto inspections, 
monthI diary and tour programmes, 

Madaii/ Sir.. 

1 am directed to infrm you that the performance report of each field officer is bthg 
maintained i Cetitral Board based on the work allotted to him flier and the actual work done 

a W.0 	 W.—r....,_ 	- during the veai ihis le1ormancc report is i crucial document as iti placed in the AtR . 	.*. - .•  fo1ucran1is given due consideration at the time of piornotion / giant of ALP Uc On perusal 
- 	- of rcords aaiiabiè it is seen that: 	- -- - - . •• 	,- 	- . - 

- 

At the time of visit to an oranisation all programmes run b' the institution are not 
-, - - - - inspccted and reported upon simultaneously. Separate visits are made to inspect 

different programmes run h thcS institution in the same premises. This is to 
be avoided. It should he ensured that all institutions in a particular area of visit are- 

• 

	

	covered in "one go'. Reasons for not reporting all the programmes should be 
recorded and submitted to Central Board along with coverage statement. 

- The field officers are expected 10 he on tour for a, minimum of 10 days in a month 
and tour programmes should be prepared accordingly. In several cases it is seen 
that sometimes field officers do not go on tours for months together or are on tour 
only 2 to 3 days in a mon di and are thus unable to complete the targets assigned to 
them. 	 - 

The monthly diary of the field officers: is not being sent on time and in the proper 
format. These are to be sent within the first week of the following month giving 
the dates of submission of inspection reports, whenever visits were made. During 
stay at headquarters, the officers should intimate the work done on each day. The 
format-,for monthly diary is once again enclosed. (Annexure5). 	 - 

Inspection reports for each month should be sent in one bundle along with the 
monthly diary as this will ensure receipt of all inspection reports by FCI Division. 

The Inspection reports should preferahli be typed or hand-written neatly and 
legibly. Copies sent to FCI Division should also be '1ear and legible. 	- 

tI (L## 
Certified to -  tr eCopy 

- 	 Rakhe Sirauthi ..-aowdhry 
ADVOCATE 



' 	440 
.•; 	 . 	., 	

.p.•• 36 

• 	 •. 	 . 

Perfoiinnce of each officer is assessed on the basis of the coverage statement 
which is to be sent in April after end of the fincia1 year. It is observed that even 
though the field officers arc' sending the coverage statement, they are not in the 
piescubed piof orma and do not serve an\ U1OC in assessing theti peri'ormance 
The cdvere statement forn uaL.Is .endosed and it shou'd be ènsu red that 
statements are sent in the prescrihedtbiniat. (Annexure 3 —_ 4) 

T It is also noted that the State Boards aie not allotting woik to the field officers 
equitahl as pci m'trtctions issued eatlict \Vork distribution/distliCt allocation is 
to be done o_yi1s and inloimatlon sent to CSWB in the prescubed 
frmat.. (Annexure -1) and forwarded to Central Board at the beginning of each 
finncia1year.. Fi:eqiient changes iii distribution of arca should he avoided. 
Presently this alsQ has been observed in soine States. 

7.' 	The ..Sate Boards ai'e. IcqUireCi to send it'ionthly absentee statement of the field 
officers in the prescribed format which is not being (lone by the State Boards: This 
may be sent heuct,foi1h evey month in the prescribed format (Annexure-2). 

You are requese;d to kindly be 
so that justke is done to the field officers while assessing their performance 

during the year. 
Yours ftithflilly, 

(K. J. KKANWAR) 
• JOINT DIRECTOR (F;O.ESTT.) 

End.: As above. 
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- 1 Annexure 

DISTRICT ALLOCATION OF FIELD OFFICERS FOR THE YEAR  
Name of F 1eld District 	Name of 	No. of 	No. of Units Officer 

U 

S.No. 

Annexure - 2 

IATEMENT OF LEAVE OF THE FiELD OFI?10ER 

the 	a1tndeci on 	leave / 	enclosed 	report id 	I in office field 	Comm. 	 enclosed icer 	 work 	I-I.P.L. 	 willi 
MC/TCI I where 
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	 N THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

O.A. No. 239/06 

Shri Mustaquirn All 

- VERSUS - 

U.O.I&ORS. 

- 	 C) 

'f 
7 

t.L 	i- 

Written statement filed by Respondents No. 1, 2, 3 and 4. 

(I) That Respondent No.4 had gone through the above O.A. and understood the 

contents thereof. 

That it is stated that the Respondent No. 4 is the chairperson of the Assam 

State Social Welfare Board (ASSWB). The ASSWB is an organisätion which is not 

a Central Government orgariisation andàs such is not within the jurisdiction of this 

Hon'hle Tribunal. The Respondent No.2 and 3 is under the jurisdiction of the Hon'ble 

Tribunal by notification under Section 14 of the A.T. Act 1985. 

That in reply to para 4.1 to 4.5 it is stated that the applicant has been transferred 

from the ASSWB, Guwahati toArunachal Pradesh State Social Welfare Board and 

released from Guwahati office w.e.f. 19.8.2006. This transfer order has been 

challenged by the applicant in O.A. No. 213/06 before this Hon'ble Tribunal which is 

pending hearing. 

That in reply to statements in para 4.6 to 4.10 the respondents states that the 

facts of the signing of cheques etc relate to financial irregularity which would be 

inquired separately. However if the Hon'ble Tribunal wants facts will be placed before 

the Hon'ble Tribunal I he allegation in para 4.9 of malafide and harassment by 

respondent No. 4 is unfounded and hence denied. 

That in respect to statements 4.11 to 4.13 it is stated that as already stated the 

matter is already pending in O.A. No. - 213/06. The applicant was already released 



.Jj 

w.e.f. 19/8/2006 and as such there was no scope to allow him to join in ASSWB, 

Guwahati, the interim was passed on 21/8/2006. An M.P. has been filed before the 

Hon'ble Tribunal explaining the factual position which is pending (M.P. No. 97/06). 

(6) 	That in reply to statement n 4.14 to 4.16 the correctness of the statement that 

the applicant was allowed to continue in the post atASSWB is denied. As the 

applicant was already released w.e.f. 19/8/2006. The volume of works did not justify 

add itional hand and as such respondent No. 4 distributed the works amongs the 

existing incumbents for smooth running of the Board. Itis stated that with the above 

distribution the works of the Assam Board are running smoothly. The alligation of 

malafide and arbitrariness of respondent No. 4 is unfounded and denied. That in 

facts and circumstances explained above the deserve to be dismissed with cost. 

S 
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VERIFICATION 

I, Shri DO Mandal aged about 55 years working as Secretary, Assam 

State Social Welfare Board do hereby verify that statements made in para I to 6 are 

true to my knowledge and belief and I have not suppressed any material facts. 

And I sign this verification on this 8th  day of February 2004t Guwahati. 

Date: 	 Signature 

Guwahati 
çr-4p,,' 


